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27-§;§q : , o ] uNQtice'pending admission returnable ons
17-8=-93, Mr, Kareshi wpives service on Mr, Rana
fénnfurnishing a copy of the 0.,A. to him, No
interim relief is grantedfat thiﬁ*stage as it

is stated that the question beingjgne time-bound
- promotion, the promotion of juniors to the
applicgnt will not mar the prospects of the
abplicant if it is ultimately found that the

applicant was also entitled to get one time-bound

promotion,
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( ®e Radhakrishnan ) ( N.B, Patel )
Member (A) Vice~Chai rman,
17/)/733 ' Adjourned to 25th August, 1993 at the
reqguest of Mr.Akil Kureshi to enable him to file
replye
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P5e8e93 Reply filed by Mr.Kureshi may be taken
on recorde Admittede. Rejoinder may be tiled
R e e
latest by 27¢941993. The matter may be placed
P‘C(“JI§WBV\ for f£inal hearing on a prlori;§ basis, but not
™ it ﬂb?ﬂk betore tpe end of December, 1993.
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26.3.9p None for the parties. Adjourned to 29.9.99.
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(V.Ramakrishnan)
Vice Chairman




CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD

0.ANo. 396/93
Ahmedabad this the 29" day of September, 1999.

Hon’ble Mr. V.Ramakrishnan, Vice Chairman
Hon’ble Mr. A.S. Sanghavi, Judicial Member

P.U. Karamta,
Serving as Postal Assistant,
Mendarada, Dist. Junagadh. Applicant. .

......

1. Union of India,
Notice to be served through
The Post Master General
Department of Post,
Khanpur, Ahmedabad.

2. The Superintendent of Post Offices,
Junagadh Division, Junagadh,
Gandhidham. Respondents.

By Advocate: Mrs. P.J.Davawala.
ORDER (Oral)
Hon’ble Mr. V. Ramakrishnan, Vice Chairman.

Mr. Rana is not present. He was not present on the last occasion also.

Mrs. Davawala present. The OA is dismissed for default.
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(A.S. Sanghavi) (V.Ramakrishnan) '
Member(J) Vice Chairman

Vic.
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Transfer Application No. Old Writ.Pet. No.

CERTIFICATE

Certified that no further action is required to be taken and the case is fit for consignment to the Record

Room (Decided)
. o G
Dated: L‘ ~( ] “,‘/J"ff

Countersigned.

Section @fficer/Court Officer.

O

Signature of the Dealing

Assist

ant







